
IN THE NATIONAL COMPANY LAW
!IUIYBAI BENCH

c.P.(rB) -307s/(!tB)/2019

Under section 10 of IBC, 20

In the matter of

Unated Salt Works Industries
c/o Saroosh C. Oinshaw,
Dinshaw Building, 16 H
Mumbai-4O0001.

Order dellvered on;

Coi'rm:
Hon'ble Suchitra Kanuparthi, Member (Judtcial)
Hon'ble V. Nallasenapathy, Member (Techntcal)

For the Applicant: Mr. Rohit Gupta Adv., f4s. Namrata
Mr. Avan Ardeshir i/b Mulla & Mu a &
Blunt & Caroe

Per: Suchitra Kanuparthi, Member (Judicial)

ORDER

1.This Company Petition is filed by United Salt
(hereloafter called "Corporate Applicant"), under Sec{on
Bankruptcy Code 2015 ("the Code,') read with Rule 7 (

Bankruptcy (Applicaflon to AdJudtcating Authority) Rutes

Corporate Insolvency Resolutlon process,

2.The Corporate Applicant submits that its registered office
Dinshaw, 3d Floor, Sir H. C. Dinshaw Buitding, 16 Horniman

4OOt)01 imorporated on 25.10.1941 vide CIN U74999MH1

file of Registrar of Companies Maharashtra.

3.The Corporate Applicant between the period of 1941 to
oldest and best laid out salt works in lndia. The

09.02,1959 taken on lease by 5 seDarate deeds of lease f
(hereinafter the "Lessor") a large plot of land admeasuring
small plots admeasuring 38.850 acres, 27.924 acres,25,
respectiv€ly, totalling to an area admeasuring 1430.278
"said lands"). The leases were iniflally for a period of 15

on expiry renewed for a further period of 30 years and
(hereinafter referred to as the sald Leases).
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4. The Leases were subsequenfly terminated on July 1n, 1994, proceedings were
lnitiated to challenge such termination and the same was dlsmlssed by the
Hoh'ble Gujarat High Court on 09.05.2003. Appeal was atso dismisseo on
05.01,2015. Ihe possessioo of th€ sakl land vras tal€6 back on 25.O4.2OL2. in
the meantime, between the perlod of 19g5 to 19A7 the Corporate Appticant
started rncurrrng heavy ro'ses and thereby the producion came to stand s*r. An
order was passed by BIFR tn case no. 521989 and the Corporate Applicant was
declared as stc* unit und€r thc prcvlsions of Sick tndustrial Companles (Speclal
provisions) Ad, 1985 and appotnted Bank of Indta as operating Agency.

5. The Lessor of the land raised demand for damages with interest to a sum of Rs.
26,35,82,3341- on account of alleged unauthodsed, used tnoccupation of the satd
lands from the perlod of 19gS to 25.04.2012, on 2L,M.2077 the Estate Officer
passed the order dlrecflng payment of Rs. 38.24 crores. The order of Estate
Omcer was confirmed tn appeal bea.ing No. 35/2006 before Hon,ble Second
Dlstrict Judge, Gandht Dham. Therefo.e, there is debt and default qua payment
of Decr€e p6sed by Estate Officer. Further, thc payment to Ekricity
Department towards lts claim ls not made. There ls no default of Financtal
Creditor except related parties loan.

6. The Corporate &plicant has cash and bank balane of Rs. 3,91,040/_ and
advance against gratlity Rs. 33,373l- as agalnst the llability set out above. The
premises at which the registrar address of the corporaie Applicant is located, Mr.
saroosh dinshaw (Dlrector of Coryprate Applicant) in his personal capacity and
hls belng used gratuitously by the Corporate Appllcant a sum of Rs.
47,54,86,898/- as p€r altered balance sheet 31.03,2019 as on date of application
ls due and payable by the Corporate Applicant to the dean dayal port trust,
formerly known as Kandla port Trust whe.eas the assets of the Corporate
Applicant company are valued at F(s. 3,9L,640/-,

7. The Corporate Appltcant vide tts EGM passed on 30.04.2019 resolved to intuate
the Corporate Insolvency Resotution process under Sedion 10 of Insolvency and
Bankruptcy Code, r/w Insolvency bankruptcy rutes. The EGM fudher authorise
l,lr. Saroosh Kowasji Dhshaw on behalf of the Board of dtrectors of the company
to flle the nec€ssary Applkation under the Code.
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The Corporate Applicant has annexed the Annual Financial Statement ofAccounts
for the years 2016-2Of7, 2Of7 -201g,2018-2019 and the provisionat profit and
Loss statement for the period ended on Oa.08.20t9.

There are no fixed assets as per the tlooks of accotrots of the year 2017-201a
annexure Exhibit l. the list of shareholders as on 27.09.2018 is atso annexed as
part of books of accounts for the year 2OLl_2OLa. The summary of total
creditors/ liabilities as follows:

10 The corporate Applcant proposed Mr. Kairav Anfl TrivEdi having registration No.
as IBBVIPA-oo2 P-NOO72Al2O,f.-tgtr2332 havtng addrBs at 23, A 5s Ftoor,
Jyoti Bullding Barquatali Oargah trlarg, Wadata, East $umbaintooo3T as Interim
Resolution professlonal to carry the functions as menfloned under the Code,

11,It is submltted that there ts no malaflde intenuon in seeklng for CIRP process but
It is on account of closurc of busin6s, reposi on of asset and incapacity to make
payment of decree passed by the said OfEcer. The CorporaE Applicant has cash
balance of Rs. 3,91,640/- and advance against gratutty Rs. 33,373/- and the
total llab lties as shown tn the table above is Rs, 4g,65,67,095/_, as such tt is
Just an equttable tfiat the corporate applicant be wound up.

1.2. On readtng the Petition, the supporting documents annexed with the pefltion and
on hearing the submtssions ofthe Counselfor the Corporate Appticant, this Bench
is ofthe view that the Corporate Appllcant has committed default and the petition
contains the p€ftkutars as required u/s 10 of the Code. Hence, this Bench he.eby
admlts thls p€tltlon, declaring moratorlum wlth consequenflal directions as
mentloned below:

(i) That thls Bench hereby prohtbits the insfltution of sutts or continuation of
pendlng suits or proceedtngs against the Corporate Applicant tncluding
executlon of any judgment, decree or otder in any court of la!v, tribunal,
arbitratlon panel or other authorlty; transfurrhgr encumbering, alienatinE
or disposing of by the Corpo.ate Applicant any Of its assels or any legal
right or beneflcial tnterest theretn; any action to foreclose, recover or
enforce any security lnterest created by the Corpo.ate Applicant in respect

24,t1,469

Total laabilities 44,65 ,67 ,O95

\



c.P.0B) -307sl(MB)/2019

of its property including any action under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002; the recovery of any property by an owner or lessor where such
property is occupled by or in the possession of the Corporate Applicant.

(ii) That the supply of essential goods or services to the Corporate Applicant,
if continuing, shall not be terminated or suspended or interrupted during
moratorium period.

(iii) That the provisions of sub-section (1) of Section 14 shall not apply to such
transactions as may be notified by the Central Govemment in consultation
with any flnancial sector regulator.

(lv) That the order of moratorlum shall have effect from 14,10.2019 flll the
comdetign of the corporat€ insolvency .esolutiofi process or until this
Bench approves the resoluuon plan under sub-secflon (1) of Section 31 or
passes an ordet for liquidation of Corpo.ate Applicant under Section 33, as
the case may be.

(v) That the public announcement of the corporate lnsolvency resolution
process shall be made immediately as specified under Section 13 of the
Code.

(vi) That this Bench hereby Mr. Kairav Anil Trivedi having registration No. as
IBBI/IPA-002/IP-N0072a/ZO1a-19/12332 havtng address at 23, A srH
Floor, lyoti Bldg, Barquatati Oargah Margh, Wadala, East MumbaF4OOO3T

as Interim Resolution professional to carry the functions as mentioned

under the Code.

13. Accordingly, this Petition is admitted.

14. The Registry is hereby directed to communicate this order to the Appticant
and the Interim Resolution professional immediately,

sd/_
V. Nallasenapathy
Member (Technlcal)

sd/-
Suchitra Kanuparthi
Member (Judicial)


